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''That the Bill be passed." 

The motion 'Was a.dopted. 

16.29 hrs. 

STATUTORY RESOLUTION RE. 
DISAPPROVAL OF COMPULSORY 
DEPOSIT SCHEME ~  

PAYERS) AMENDMENT ORDI-
NANCE AND COMPULSORY DEPO-
SF SCHEME (INCOME-TAX PAY-

ERS) AMENDMENT BILL 

SHRI SATYANARAYAN JATIYA 
(Ujjain): I beg to move: 

... 
"This House disapproves or the 
Compulsory Deposit Scheme (In-
come-tax Payers) Amendment Ordi-
nance, 1981 (Ordinance No.7 of 
1981) promulgated by the President 
on the 11th July, 1981." 
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MR. 
moved: 

CHAIRMAN: Resolution 

"This House disapproves of the 
Compulsory Deposit Scheme (In-
come tax Payers) Amendment Ordi-
nance 1981 (Ordmance No. 7 of 
1981) 'prOmulgated by the Pr('sident 
on the 11th July. IPS1.". 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): I beg 
to move: 

"That thE' Bill further to amLud 
the Compulsory Deposit Scheme' 
(Income-tax Payers) Act, 1974, be 
taken mto consIderatIon". 

This Bill seeks to repla'Ce the Com-
pulsory Deposit Scheme (Income-tax 
Payers) Amendment Ordinance, ~  

which was promulgated by the PresI-
dent on 11th July, 1981. 

The circumstances which necessita-
ted recourCe to legislation by Orc..i-
nance have been explained in the 
statement placed on the Table of the 
House However, with the indulgence 
of t ~ House I shall briefly explain 
the ba r u~d and the provisions of 
the BiU 
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This II a IIhort aDd _pie BUL. 
All the Bon'ble Members ]mow, the 
Compulsory Deposit Scheme was 
starled ill 19'14 as a part of the anti-
in1lationary measure. The Compul-
sory deposit is required to be made 
by individuals who are citizens- of 
India: Hindu undivided familJes and 
trustees of discretionary tI ustl:l. The 
liabUity to make compWsory deposit 
arises only in ca ... where the current 
Income of the tax-payer exceeds 
Rs. 15,000. 

The Finance Act. 1981 Jlas con-
siderbaly reduced the tax burden on 
the middle class by raising the ex-
emption limit to Rs. 15000 and by re-
alignment of the rates of income-tax 
in respect of persons having income 
upto Rs. 30,000. The rates of com-
pulsory deposits have, however, re-
mained unchanged at all levels of cur-
rent income. In the context of the 
prevailing inflationary conditions. it 
is considered necessary to restrain 
conspicuous consumption. 

I wish the hon. Member to kindly 
hear. It has nothing to do with the 
black money or anything of the 
kind. 

It is considered necessary to restrain 
conspicuous consumption of persons 
in higher income brackets. The Bill 
:l.ccordingly seeks to raise the rates of 
~o ulsor  deposits on the income slab 
:>f Rs. 50,001 to Rs. 70,000 from 12 
[/2 per cent .... 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): He has opposed the 
way you have done it. Why Ordi-
nance? 

SHRI R. VENKATARAMAN: I will 
explain all that .... from 12 1/2 per cent 
to 15 per cent and on income exceeding 
Rs. 70,000 from 15 to 18 per cent. This 
will also improve the ways and means 
position of the Government to some 
extent. 

SHRT JYOTIRMOY BOSU: He did 
not \ oppose the direct tax. 

DeJwBit 8cheme f:ltc. BiU 
SBRI B. V'BNKATARAJIAN': Thfs 
will also iJnprove the Ways and means 
position of the Government. I am sure 
the hop. Members of the Bouse will 
give unanimous support to this BiD. 
The account year of certain persons 
ends on 31st March. In respect of 
certain other persons they have 
different dates. The compulsory de-
posit has to be paid before the date on 
which the last instalment of advance 
is due or any case before the financial 
year ends. 

In order to take care of tb~e 

things we have introduce by way of 
Ordinance and not bY' way of Bill. 

SHRI JYOTIRMOY BOSU: Under 

what provision. .. (Pnte'7'TU/Pbions) .• 

World Bank and repayment of debt. 

MR. CHAIRMAN: Mabon moved: 

"That the Bill further to amenci 
the Compulsory Deposit Scheme 
(Income-tax Payers) Act, 197.J., Ill' 
taken into consideration." 

PROF. RUP CHAND PAL 
(Hooghly): This Government has a 
style of functioning. Sometimes 
when they arc going to attack the 
common people, they try to show as 
if they arc very firm regarding the 
upper classes, regarding the l,lack 
money holders. regarding the black 
marke.teers etc. But all this is 
simple 'fasad' becausE' from our own 
experience we have heen when the 
slogan of garibi batao is given it is 
the poorest section who are severely 
attacked and the people belonging to 
the upper strata, the black money 
holders. the black marketeers. those 
who are holding OUr whole economy 
to ransom. they are rewarded. JUS1-

a few days back an appeal was made 
to the black money holders that you 
change your heart and surl ender, de-
posit the money so that we can im-
prove our ways and means, so that We 
can meet the deficit and we know the 
fate as to What has, happened to that. 
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Very recently. an Ordinance has 
been promulgated-the strike-ban 
Ordinance. Then, the prices of diesel, 
petrol. urea, etc., have been increased 
by the Government itself. There is 
8 proposal-even on the floor of the 
House, the other day. we got a bint-
that the fourth instalment of addi-
1 ional Dearness Allowance which is 
~ue to CpntFal Government employe-
es and other employees is going to be 
lmpounded. The reports are, 81-
1hough t er~ is a statement made by 
the Finance Minister in this regard, 
that all this is being done at the in .. 
~ tance of thE' IMF which has sanction-
( d SDR nghts to the tune Of $ 5 
·'lllil'lnC' 

Why is this compulsory deposit 
!lecessary at all? It is said that the 
Government has not got the ways 
and means and enough deposits are 
not there. The whole economy is 
oemg held to ransom by some people 
whom the Government cannot con-
trol. The crisis that we are in is the 
(, It-ation of the ruling party. During 
the la:;:t 34l years, they have pursued 
("'ertain policies which have landed us 
111 the !leverest economic crisis which 
this Government does not know how 
+0 meet. They are trying to shift 
~ he burden of the crisis to common 
people. We know, in regard to this 
(,.'ompulsory depol:5it scheme. what is 
being done in respect of higher in-
.. 'Onl(' groups will be shifted to lower 
. ncome groups also. We have the 
,~ ' enen e of 1974. At that time, even 
3 non-income-tax payer was asked 
to make a compulsory deposit. It 
was later on withdrawn by the pre-
',r Q ~ Government in 1977. 

It IS being said that this is to 
meet the inflationary pressures and 
that It is being done to stop conspi 
("uous consumption. But what is 
l'lur experience? Even today. when the 
discussion was takinl place on the 
Calling Attention Motion regarding 
the Hawala racket, we learnt many 
things. We noticed how helpless tb1s 

scheme etc. Bill 

Government is. It we 8ftalyse the 
deposits in the nationalised banks 
what do we see? These Are comin; 
down. The high-priced funds are 
operating. They are giving interest to 
the tune of 48 per cent. sometimes 
36 per cent and all that. But on 
paper. it is only 12 per cent. One 
such caSe has been taken up by the 
West Beneal Government-I do not 
like to name it; the case Is gonig on 
in the Supreme court-that the COm-
mon people, industrial workers are be-
ing induced to deposit their money in 
high priced funds. Those funds are . 
being used in the film industry. in 
the speculative trade and in smuggl-
ing operations. But this Govern-
ment has no intention to touch the 
high-priced funds. 

The other day, when I was speaking 
about black money. I asked the Gov-
ernment as to whether it has the poll-
tical will at all to touch bl;rek money. 
The Wanchoo Committee was institu-
ted as far back as in 1969 and it sub-
mitted its report in 1971. It has 
made certain recommendations. But 
this Government is sitting tight over 
all those recommendations and they 
have been put in the cold storage. 
N otbing is being done. Only pious 
de la~ations are IJemg made ~a ln , 

"We are very much serious about 
controlling blao .... k money or mopping 
up blaCk mone;}" It is only because 
of tbe policies pursued by the Gov-
ernment that black money to the 
tune of millionh and millions of rupe-
es is being gene;-ated in our country. 
A parallel economy is running and 
our economy is going downwards 
day by day. Everything is in doldrums 
today. 

Now, when the measure to increase 
the rate of compulsory deposit for 
the higher income groups of people 
earning more than Rs. 50,000 or 
Rs. 70,000 is being brought before-the 
House, I specifically ask the hon. 
Finance Minister. what about the 
existin, deposit rates for the lower 
income group people? 
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The prjce of every commodity hu 
gone UP. People earnina above Rs. 
15.000 are not able to make both 
ends nleet. ~ are reeling under 
infla,tion and higher prices. 

Is this Government prepared to 
give them some relief? This is my 
'Specific question. They only made a 
show ~ if they are going to touch the 
higher income bracket on!y. 

My specific question is: Can the 
lion. Finance Minister give an assu-
rance on the floor of the House that 
the additional DA that is due to the 
~ lo ees of the country is not going 
to be impounded? 

My specific question to the Hon. 
Finance Minister is: Is the Waie of 
the wag£' earners, the salary class not 
going to be freezed in the COming 
days? Can ap assuranCe be given 
that it is not going to be freezed? 

That is my question because we are 
in suoch a position today that we are 
to look to the imperialist countries. to 
the forces that have. from our own 
-E"xperience, put the sovereignty of the 
countries in danger. Their freedom 
has been in danger. This is in res-
pect of different countries. We have 
the experience of Brazil and other 
.countries, in respect of International 
Monetary Fund and other organisa-
tions. 

This country is being allowed to 
be looted by multi-national'S. Cqn-
cession after concession is being 
given. Black-money is being pam-
l)ered. In such, a Situation, the economT 
cannot be saved and day by day we 
flnd that measures are coming from 
Government side which means that 
the people will have to suffer more. 
But the people of this country. the 
working class, the peasantry, will not 
'take too long to set things right. This 
is our experience. 

In case of compulsory deposit, it 
has been our experience that people 
even after retirement are not 
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having their return of money. Eveft 
after death, they have to wait. When 
they are badly in need of mone,., 
they are not liven their own money 
which they have. In the case of 
resignation also, that is the same fate 
of the people. When this compul-
sory deposit was started in 1974 in 
respect of even the people who were 
not within the range of income-tax, it 
was described as 'Indira Fund'. I do 
not know whether this Government 
is preparing the ground for attacking 
the commOn people, the people belong-
ing to the lower strata in the corDin, 
days. I hope the Hon. Finance Minis-
ter will reply to the specific question 
I haVe asked regarding assurance to 
be given to the common people. the 
wage earners that this Government 
is not oin~ to impound additional 
DA, that this Government is not go-
ing to tOuch the people belonging 
to the lower strata who are reeling 
under unprecedented inflationary' 
pressure and price rise which has been 
caused by the very policies of tbis 
Government. 

SHRI G. L. DOGRA (Jammu): Sir, 
I stand to support the Bill introduc-
ed by Hon. Finance Minister. 

This Bill has three purposes. It is 
there to stop consll'icuous consump-
tion. It is an anti-inflationary mea ... 
sure. It is to find resources for the 
country. 

The people who have got money,. 
must pay something by way of savini 
to the resources of the nation and for 
that purpose. this Bill has been. 
brought. I fail to understand the op-
position that has been made by thp 
friends opposite. Anything that comea 
from this Government, they oppose. 
When t ~re is need for resources.. 
they cry hoarse; they say that, fOJ" 
flood relief and other things, they 
want for their States as much re-
sources as possible; in fa~t. they ask. 
for more than what we can a1ford. 
But when the question of raising re-
sources comes, they go on opposina 
it. They do not oppose for the sake 
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of ·oppOsition" only they oppose for the 
~ of ~al nin, the GovtmUbent. 
Tlifs . attitude is not constructive 01' 
crea£iye; it is a destructive attitude. 

I request the han. Finance Minister 
to consider one point. All ihe eco-
nomic polir:le,s of ~ Qo ern~ are 
loin, in favour of the agricultural 
sector vJ'hatever tax is imposed on 
tJi.e industries,  business or the eer-
~ee, the benefits go to the agricul-
tural sector and rightly so because 
that is-. t ~ major sector in our coun-
try and we support that. Bttt, at the 
aame time our Fin'imce Minister has 
no power 'to tax the Ilgricultural in-
come. As far as the! Compulsory De-
"pasit Scheme is concerned, that is 
also restricted to • the inc01'lle .. tax 
payers" that is. the non-agrlcul-
tural ~e tar. I would suggest filat this 
should 'be made applicable to the 
agricultural sector also. You cannot 
levy tax on agricultttral income 
under the Constitution, but you can 
at least make them deposit com-
pulsorily-some savings-in the gov-
ernment treasury and use it as- a 
part of national resources, This is 
very necessary. ~ou can make the 
rates higher, espedally in those States 
w e~e '. the agricultural income· is not 
taxed by the State Government. They 
should be made to pay! as much as we 
pay as income-t;;lx plus compulsory 
deposit-on:

1 
nort-agricultural income. 

These two rates co'\11d be combined 
and the agriculturists should be made 

II ~ ul to pay that t w~rds C;pmp sory 
Deposit This is very necessary and 
this ;tlr help in fighting Inflation and 
also in raising resources. As }!1Y' han. 
friend was saying th;ere is lot , of 
black money, people who Jndulge in 
black money are using the agricul-
tural sector as their cover. They 
have their farll\S and they show the 
black money as -agricultural income. 
and the Finance Winster and his or-
~ani ationl cannot touch them In that 
we. In case they are asked to 
pay towards Compulsory Deposit on 

theh-~tula  tpcouiee they 1riD 
have to tfialntain ReCounts, .. Is done 
in the case at non .. agricultural 1a.-
come. It win be very easy to "Check 
their accounts ant also to see that 
aariculture does not become a sbelter 
for people with f.lack mOlRy and for 
black-marketeers. 

With teSe remarks, I sUpport the 
Bill which bas been moved by the 
hon. Finance Minister. 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, I would Just take 
one minute. I want to place on re-
cord the views ot our party as far as 
this Bill is concerned. As regards 
the contents of the Bill. they are 
completely non-controversial There 
is not the least doubt that thi-; Bill is 
an anti-inflationary measure, and it 
cannC't be oppoo:;ed espeCially by those 
who do not stand for the lobby of the 
rich in the country. In fact, it has 
been our pprspective that, vvherever 
resource mobilisation is to be done, 
tli~se wbo· can bear the burden should 
be made to bear more burden and only 
the lower eC'helons of the society ~ 
whose incomes are low, should nut be 
allowed to bear the burden which they 
are not capable of bearing There-
fore, from this poirit of view, I fully, 
completely, support the Bill thet has 
been moved by the hon. Mitlh:,ter, 
with only one constructive su ~estion 

to him. Looking at the nature of this 
Bill I do not think that in the House 
ther, can be any difference of opi-
nion at all. Therefore, when such 
occasions arise, I would request the 
hon.. . ~nister to bring fQ,,,,ard 
straightway-not by backdoqr "hw: by 
front door-a Bill whieh will receive 
the unanimous SUpPOl.t d the (-ntire 
Houc:e and it ic; only to' the style of 
his bringin«c a BpI to whiCh we are op-
PORed. We. ue opposed to the ,un-
necessary pl'omulgation of ordiuances 
even on such issues where they neecf 
not suffer from any complex that they 
wnt have to.face any OPPOsition. 

In· fact, even when they e e ~ a 
very virulent opposItion, eyen then. 
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those sections whose income is more 
than Rs. 50,000. • 
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SHRI R. VENKATARAMAN: Mr. 
Ch81rman, SIr, we had a very interest-
ing discussion on all sub e t~  'like 
black money, workers' provident fund 
and then generally about the economy 
and so on; but not very much related 
to the Bill under discussion.' ". 

'?1S far as the Bill is n~rnl!d, the 
short statezqent by Shri Dandavate 
epitomizes the" ~in i le of the Bill. 
It was made in the best traditions of 
parliamentary democracy under which 
even the opposibon· agrees WiUl, or 
supports the principle of a Bill. This 
h'llS""a"'Vel'Y 'i1imple' object , -"Uf: oLbrins-
ing about a certain measure \)f dis in-
ftationary.-etIect on circulation, and 
Improving the wa ~ and meal'1..3 posi-
tion. And it was brought at a time 
when several other easu ~s. w.eFe 
brought together, 

,. ..... -
The only criticism which I have to 

at\9wer Is: why Wal it b..tOu«ht in as 
.an ordln.l!n~. and not as a Bill I 

was wOllderiDt _haUler. .... we 
broucht 80 many other o~ an  

which ,fleeted the pOor people, if we 
had brought this lIUtIlSu:r& as a Bill, 
Prof. Madhu Dandavate would not 
have told me: 'You brought other 
things as ordinances; and because tbis 
affects the ric:her and biller people, 
you have brought it in as a Bill. You 
did not have the courage to bring it 
as an ordinance.' 

This ;was part of a package, and this 
was done. No serious dam.age or 
harm is done to anybody. 

On the contrary, it might, I am not 
sure have had an effect or bringinc 
into' a taxation net certain people 
whose accounts were closing around 
this period. Otherwise, if the accounts 
are lo~  b~tore that. date., ~ they 
would ~be.~d..b  .the compul-
sory deposit. That is. why tbi!!j was 
brought cis-a ineasure Government 
have taken note of the various points 
raised and we had a fuller opportunity 
to discuSs. the points about the rise in 
prIces, ab'out the black money, Hbol.o.t 
t~ importance of levying a blgher tax 
rate on upper income and so on. I 
thank the House for the s ' ~r  it has 
given and I request the HOUse to 
accept the motion. 

ssr ' ~ ' 'o i .~Q  .~~ fifa t ~ 

\if) ~r t.f ~ ~wi'r ~ ~  t f"".,-.;r 
~ ~ cit ;j"ir ~ ~~ ~ f.,.r~ *'" 
ctil'fmr CfiT· t r \3'iQ:ffl' flfii \l"(t1'rij ~ 
~  ~  ifi) f.:rcref f~trr t.l fjf wi' lifi) mlf 
'l:f'ifrff ~ r~ lI'r ~ ~ rrl  ~rfr ~ '. ~ 

!ATtf q.m- f ~ if fnrf~  if ~~ I 
~ .ii  ~ot n  ~' f n r~r I f~r 6'OW 
m arm ij'lfff it ~f ~ I f~~ 1:ij" ct:,r :,-1' 
~ r. '~ t ~~ it; Gfrt it fti~ 'f.  ~ Cfi"1' 

amt ~~ ifTtr ~ we .i~ ~ I f ~ . .; if \IfTtf 'I . .f~ . ~~ 'a'rf ri7 ~ ~ "ffO ~ 
~it ~~ f~ ~ I ~ if~ .f~ ~'i ~ if 
~ ~  i1ir ,~ ff ~ ~r iF 'r~ 'it 

'fllfr ctTm.rr \iff ~ffl ~ ~ \;'f.,1.\iI' 
~~ ~~ t ~  ~  t ~ ' 

1I'fm" t ~  IA1r ~ if" (m I ~ 
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f f~ ~  W",t=fi IfFT ~ lftVtT 'fill' ~ tfifi~ ~ Jf'1'1:: ~ ~ ~ilf , ~ 
~ I itI" ft=rl:t ,fitT,1. t 'r!%;r . ~ ~ ttf~. vrt 

n~ . ~  to Ifrsq";ft ijo ~ 
~~ t I i '~~ ;rfr ~  tm:r t ~tf ~ '1'rq' 
~tf it: rnr fW ~~ ~. f ~r ~ r Cfi'T 
~f r ~ ~r ~ i ~~ '~ W.lt 
ftqfa lf~ & ~ rn:r, ;fri aner ar:s,e if 
1Ii!T ~ 'r 1lTCr i ~~f r qTtTtf it t ~  ;tT 
W I ArlIT i<: ~r r ~ ~' i'r am eraT 
~~ I ~'. 'r r  <fi1 ~ ' ~ tnt I:fi1'lTcrT ~ 

~r l  ~tr t I ' it~a  ctir ~ nl  ifi ft=rtt 
!R'rq' .~  ~~  'if,~i r ~et t , fffiFrr 
~  iflT \jf) mm ~ffirt ~ CfRr ~ ~ 
qil;r m tflff 1:q ~ ~f r ' ~ crr-.rr t, 
lf~ m-q' of rr~l ~l~  ~ I 

~ tfq ar:r ifi;' r&. ~~ l 'r~ t I f6 
iWfl1f tf ~r f r~  q''1' a~~ ~r' a.r~ ~ q r r~ 

'Ef<: ~  ~ tef I ~ Q ' r.r~ fr'~ tturr 
it'~ ~ I ,~ . q<: 'rf ~ nr1a- ~ ~ ciT 
\3''; ~t ~ r ij ~ ~ 'l ' ~  Cfir 
~ Iffi' ~ flf~ ~ ~  ~ tf;P ~ lf~r t ft 
it.; t ~  ~  tTrllf= I 

~ t Ilri ~ ~ f~~ I r~r ~f fs~ 

":3<f Cfft mn ftt'~ f~l r I ~~ ~ qr 
\if) 'JlI1mA if; ~ flm' ~ tr CfiT 'f1i 
~~  '~~~ a ~  ~ 

~  t I ' 'lflf~  an rtctr R '~ 
~r I ' '~ ~ 1fT 91i ~r f~ ~ 
~, I aic ~ m;-J;IT'T ~ ~ (t t 
h ~~ t I .. .'a'~ d ~ ~ 
~  it mIT ~i criWr ~ .tntt ~ ~ .-Pfr 
~ ~  ~ iI"fr .. tv • W\' SAfn: ta 

lIW"I',r f:PI' irrrfrr ~ i'ffr ~  rf~ 

~r ~r ~~ ~. r ~ . ~ t, 
'tr'~  (Of"" \;f\' t, ~fif l ' ~ ' '  t, 
'i.T ... f~  if,) 1ft lf~ 1f'tl1f'f0" ~t r I 

~.  w~ itI" ~ ~ ~fr ~r~ ~f n 

I1'lfT t, ~ ~ Cilfr it 'fif~  'tf'(BL ~ I 

MR. CHAIRMAN: Now I shall put 
the Statutory Resolution moved by 
Shrt Stayanarayan Jatiya to the vote 
of he House. 

The question js: 

"This Hoqse disapproves of the 
Compul-sory . Deposit Scheme (In-
come-lax Payers) Amendment Ordi-
"nance, 1981 (Oroinance N..,:: 7 ot 
.1981) Prcmulgated by the President 
'Ion ,the 11th July, 1981." .• 

The motion was negatived. 

MR. CHAIRMAN: The queJtion 
is-

"That the Bill further -to 'amend 
, the Compulsory DePOSit Scheme 
'(Income-tax Payers) Act', 197., be 
ta e~ into consideration. 

The Motion was M()f)tecl •. 

ciause 2-(Amendment Of 'section. ~ , . 
MR. CHAIR.MAl(: 'Mr. Shamanna, 

are you moving .ydi'ir amendment? 
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SRRI T. R. SHAMAN!{A (Ba;n,a-
lore South): 

I beg to move-

Page 1, lines 14 to 16,-

omit "the assessment year ~
mencing on the 1st day of ApI il, 
1979, the assessment year com-
meRcing on the 1st day of April, 
1980 and" (1" 

I am not opposed to the principle 
laid down In the BIll. But I am olll) 
concerned about the amendments I 
have move4. One is in connection 
with the assessment year. For, here 
in clause 2 sub-section (a) the asses-
see is asked to deposit the amount for 
three years. It wIll be very ditftcult 
to deposit the full amount for all the 
three years Therefore, some conces-
sion or relaxation should be given. It 
will be very helpful. Therefore, I 
moved an amendment that the Assess-
ment Year from the 1st Apt'll, 1981 
only be taken and thp other two years 
may be omitted. 

As regards the other amendment 
I moved, in the Schedule you will find 
that where the current income ex-
ceeds Rs. 15,000 but does not exceed 
Rs. 25,000, 4.5 per cent of the current 
income has to be deposited, whereas 
if the current inC-orne exceeds Rs. 25,-
000 but does not exceed Its. 35,000 
RI. 1,125 plus 11 per cent of the 
amount by which the current income 
E'x('eeds-Rs 35,000 has to be depOSited. 
This affects the middle classes and 
the upper middle classes. It Is very 
difficult for these people to pay these 
taxes and survive. Therefore, I urge 
upon tbe Finance Minister to see that 
8Oft'le relief is given to this ... lass of 
people. Of course, the income-tax 
exemption limit has been raised to Rs. 
15,0001-. After all, the cost of living 
has ,one up abnornlally and any false 
concessions will not be of much use. 
Therefore I urge upon the Finance 
,afinister to give sOme relief to the 
Middle clus and upper middle CJass 
peept. t.o see that they can mamtain 
tileiT' famfiy thou8b not in a luxurious 

scheme etc. Bin 

manner but. at least in a tolerable 
manner. Some sympathy must be 
shOwIi to them, I just moved that 
amendment and of Course I do want 
that such measures to mobibse the 
resources are taken, and at the same 
time savings should also be made-
pOSEible because it. bas become very 
difficult for people to save. I there-
fore want the Finance Minister to' 
show sympathy towards these people 
who are n '~ very much harassed. 

SHRI JYOTIRMOY BOSU: I rise 
on a point of order. Just now we have 
been, given a paper within the Cham-
per, whic-h informed that a paper will 
be laid on the Table, a copy of the 
Notiftcation (Interruptions) 

MR. CHAIRMAN' Mr. Bosu, you 
raise it when it ('omes. 

SHRI JYOTIRMOY BOSU: I can-
not wait till 6 0' clock. Unless 
we get the time to read the 
Gazette .. (lnterruptioos) We ~ ould 

get time to read it. 

MR CHAIRMAN: When we COme 
to that item at (I O'clock you raise 
your pomt, if any. 

SHRI R. VENKATARAMAN: t rise 
On a point of order, on a point of 
midst of a Bill. Let us proceed. Un--
terruptions ) 

SHRI JYOTIRMOY BOSU: You are 
on a point Of order. We are in the-
order. (Interruptions) 

MR. CHAIRMAN: I shall now put 
Amendment No.1 to the vot-! of the 
House. 

Amendment NO.1 wa, put and 
negatived. 

l\IR. CHAIRMAN: The qUE'stion is~ 

"That Clause 2 stand part ot the: 
Bill." 

The motion tDas adopted. 

Clause 2 was added to the BJIr .. 
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Cbase 3-(Amendment of the Sche-
dule) 

SHRI T. R. SHAMANNA: I beg to 
move: 

Page 2, line 7, fo1' &'4.5 per cent" 
substitute "3 percent" (2) 

Page 2, lines 10 to 12, omit 
"plus 11 per cent of the amount by 
which the current income exceeds 
Rs. 25,000" (S) 

I do not want to speak but I want 
10 know the opinion of' the Finance 
Minister. 

SHRI R. VENKATARAMAN: He 
wants reduction of other rates This 
is a budgetary matter which will be 
'Considered during the budlet. 

MR. CHAIRMAN: I shall now put 
amendments Nos. 2 and 3 moved by 
Shri Shamanna to the vote of the 
House. 

..Amendments Nos. 2 and 3 were put 
and negatived. 

MR. CHAIRMAN: The question is: 

"Tnat clause 3 stand part of the 
bill." 

The motion was adoptt'd. 

Clause 3 was added to the Bill 

Clause 4, clause 1, the Enacting For-
fula and the Title were added to the 

Bill. 

SHRI R. VENKATARAMAN: I beg 
to move: 

"That the Bill be passE'd." 

I thank the House for the coOpera-
'lion. 

MR. CHAIRMAN: Motion moved: 

CfThat the Bill be passed." 

SHBI JYOTlRMOY BOSU: (Dia .. 
mond Harbour) I would put a ques-
tion to Mr. Venkataraman Avargale-

is this new Impo,itiOh an outcome of 
the failure '.:,f the bearer bonds?'" I am 
supporting the aUi whole-hearted4' 
and fully; there is no question about 
it. But I am trying to elicit certain 
information. Is this one of the fall-
outs of the failw'e of the .bearer bonds? 
Let Us hear that. 1 have great respect 
and regard for you, Mr. Venkataraman 
and I promise, I shall not offepd you. 
But that is what It is. You should be 
courageous enough to admit it, be-
cause your party and your political 
philosophy has been teaching you that 
these bandicoots; the blood-sucking 
capitalists, can b~ tamed and persu-
aded to do things. E'lt I am saying 
that you are living m somebody else's 
paradise, because I do not want to call 
you a fool. 

This is a Government of paper tigers. 
I remember, myoId employer, who 
became Cha.irman of Bengal Chamber 
of Commerce and Associated Chambe'" 
of CommerCe and made millions of 
rupees, a Scotsman, said, "We have to 
function in a country where We are 
surroundP.d by an ocean Of paper laws. 
This is one of tr.e paper laws. That is 
why I support it in principle and I 
wish they can implement it, but I 
treat it with the contempt that it de-
serves, because they w'ould never be 
ablE' to touch where the real blood 
and flesh is. I haVe been Chairman 
of the ubl~ Accounts Committee. 
Mr. Venkataraman, you ask yOUr Sec-
retariat, what are the thihgs you were 
able to brinl out and what brilliant 
work the Central Board of Direct 
Taxes did-the then Chainnan, Mr. 
Shah and so on and so forth; I do not 
want to take names. You catch hold 
of some of the re ort~. 

They will show you what the perfllt'-
manee is like. These tax laws are aU 
to sUit" the rich people. The Joop-
holes are made in consultation. A 
new SOCiety has come up of retired 
senior tax officials, who become tax: 
consultants. creating cartels. adviaorT 
councils and what not. You cantlOt 
undermine theDJ. They wUl come .. 



&S. Be. ~if e aN AUGUST" . ~~ Computto'll .Deposit 
scheme ek. Bin 

411 

ten you "here is the hole, grin in" 
and the Governltlent JVill be aD the 
floor; the· Government will be gladly 
On the fioor for a consideration. and 
the consideration we know. The ·San-
tba:rwn Committee has refen-ed' to this. 
Have you any reply to'this Shri Ven-
kataoraman? Althl)Ugh -the 'santhanam 
Committee Report is very oid, it is 
still valid, more valid than ever be-
fore. What does it say? It sa)!» that 
you cannot survive without this tax 
evaded money. 

Let Us see the budgets of -very re-
cen,f years. How nicely have ',You 
trea\!t'i the corporate se to~  Why? 
Are they zv,aking less profits, Or tl\E.y 
are making record profits? It has 
never been !>o good f01 the corpOlate 
sector. Mr. Venkataraman, would 
you kindly enlighten the HOUSe as to 
bow many ,Birlas, Or that variety of 
persons, I have paid taxes and how 
mucn have they paid per pCl'f:on pel' 
annum 'durIng the last ten :y.ears? It 
would be a paltry sum. They have 
so wonderfully .t\istrlbuted their in-
come through e u~t  holcJings in the 
names of dummies, managerial exe-
cutives very bcautiCuIly, all in ('on-
'sultation with the former 'stalwarts 
of"t11.e tax department and exjensive 
lawyers. The laws are made 1n· con-
sulabon with chambers of COmmelce. 
We were able to get a copy of the l'e-
pf)rt of the Federation of the Indian 
Chamber of Commerce and ndu~tr  

ThE"Y were boastin'g. "thE:' Government 
have been compelled to adont the 
planning we have suggested.;' It is 
not only money planning for industry, 
it is p1anning for taxation also. 

I • 

The great economLst who has over-
taken the country. Shri L. K. Jha, 
whom does he stand for? 

AiR. CHAIRMAN: He should con-
clude. 

SHRI JYOTIRMOY BOSU: I will 
take some mOre time. 

MR. CHAIRMAN: Be rea~onable  

take another· two minutei. ' 

. ~ JY0TIlU40Y BOSU: Le\ 
Shri Venkataraman place on the table 
of the House the individual tax re-
turns of eacb individual membeD of 
the 20 large business houBea and the 
Quantum of tax paid by them. One 
of the family members of Bulas told 
me that they are making..a profit of 
Rs. 100 crores a year. But go and see 
the direct tax they are paying. be it. 
GD, BM, Murlidhar or Aditya. What 
are the taxes paid by them indivi-
dually during the' last ten years? 
What is the arrears and what is the 
amount evaded with the help of 
eminent tax consultants? 

Who are the people in arreal's? 
One is" Dunlop & Company. Really 
speaking. the amount. due from these 
bIg bandicoots would come to Rs 1,OO() 
crores. They went through a drama 
that they have been realising the 
arrears. How? By doing a paper jug-
glery. I do not want to elaborate on 
it, because that will take ten minutes_ 

In the Public Accounts Committce 
I a !~ t the Finallce Min!stry by the 
SC'!,I.1ff ami '"atd "you have come to 
bluff us, here is ihe truth." They eouid 
give no reply. • r 

How uns ien~ifi all  they are func-
tioning is evident from the fact t"at 
they have no priority for high income 
assessees. They have hardly any re-
lationship between the cost of reali-
sation and the amount realised. 

MR. CHAIRMAN: He should con-
clude now. The total time allotted 
for this Bill is only one hour 

SHRI JYOTIRMOY BOSU: It is on 
record by the ChaIrman of the Ce'ltral 
Direct Taxes .Board that the high 
income asseRsees are treated on par 
wi th the small assessees. But the 
middle income assesc;ces, paying a 
paltry tax, are harassed, while the 
multi-nationals are the most privileged 
class. Mr. Venkataraman. why did 
you have a raid on the Metal Box. 
Company very recently for Ii\ shoW, 
when. they were given pri(jf intUnation 
in Calcutta? What is that you got out 
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of them? Wha.t is that you expect to 
get-. out of them? ,In-one case it'was 
tound that a Board Member was ad .. 
vising a Canadian multinational firm 
about the loopholes of Indian law. It 
is. on record in the Public Accounts 
Committee Report. And what a ~ 

pened ,to the National Gdndtays Bank 
case? How much "money do you think 
the country has lost? We estimate 
the country lost at least Rs. 18 crores 
only through one British Bank, na e~ 

1y, the National'GItindlays Bank. In 
respect of, the Calcutta Electricity 
Corporntion what was the amount? 
What punishment has been given? 
You kindly tell us how many ulti~ 

nationals. . . d •• 

(1 nterru.ptions) 

MR. CHAIRMAN: Mr. Bosu
1 
please 

conclude. I am sure the vahtable sug-
gestions have been noted by the Fin-
~n e Minister. . 

SHRI JYOTIRMOY BOSU: I would 
like to know how many multina-
tionals have so far been prosecuted 
and punishpd for tax evasion, dirert 
tax e a~ion and indirect tax evaqion, 
and Mrs. Gandhi gave a u~to s ex-
emption to leI, Do you know the 
amount,? it is R6. 232 crores. It i;; in 
b!ack and white Apart from the 
consideI"ation of the Bill, what is the 
deposit ... 

(Interruptions) 

MR. CHAIRMAN: Please conclude. 

SHRI JYOTIRMOY BOSU: I am 
only saying for the s'inall income ~rou  

deposits. What is the deposit in to-
day's circumstances? When the mone" 
value' is eroding you will' be taking 
deposits at a much dear value of the 
money and you will be paying back ... 

MR, CHAIRMAN: Please cooperate 
'Wi th the Chair. 

SHRt JYOTIRMOY BOSU: And 
they know that today in the country 
the black wealth' is around Rs. 30,000 
crores. What do they want to control 
and what do they want to say? The 
Goyerrunent is headed bY.8 peTson 
Whose newspaper, atio ~ HeraZd, 
itseIt had Ra. 82 lakhs of black money. 

You want to prevent black'monq? 
Until you prevent that money. -,"0\1-
have to 10 on putting more and more 
taxation. It might distress you, bu~ 
that is a fact. But still, in spite of 
that, I support th"'rs BiU a t u n~ 1 
know it is a paper exercise only. 

SHRI 'R. VENKATARAMAN: Mr. 
Chairman, Mr. Jyotirmoy Bosu is a 
very experienced Member of Parlia, ... 
ment. Many things he said. In fact, 
he is SO much in the babit of differing 
that even when 'r say he is a good 
man, he will differ. 

So far as his first question that it 
has been brought because there has 
been a failure of the Bearer Bond is 
concerned, I deny that Bearer Bond 
schemes that have been put forward 
has been a failure. Out of all the 
so far, this is the only scheme which 
has netted Rs. 387 crores and no other 
scheme has o e~ 'an w er~ near it. 
And I do not ~ant to go further into 
it. 

So far as his other question are con-
cerned, I would invite him to put 
question whether it relates to the tax-
ati.on arrears or whether it {is assess-
ment of certain individuals or whe-
ther it relates to National Grindla,is 
Bank, I win get a collective answer 
and give it to his sat~~fa tion. 

So far as the Bill is concerned. 
thank him for the support he has given 
and I hOPe ~ e. House will pass it. 

PROF. N. G. RANGA: (Guntur): 
The la!;t f';tatement he has made should 
be refuted. He said, the Government 
is headed by a person who has made 
something. 

SHRI JYOTIRMOY BOSU: I said 
the National Grindlays Jaank and tho 
National Herald which is owned by 
Associated Journals. It I remember 
correctly, they have got Rs, 82 lakhs, 
TheTe was no source to disclose. That 
is all black money. Let him refulte it. 

SHRr R. VENKATARAMAN: I will' 
request the Chair.. to,'!look into this. 

~ (lftten.uf)tiOftS) 



oRa. Be. CUltom Taril AUGUST 26, 1981 (Amdt.) Ordinance 

MR. CHAIRMAN: We shall look 
into it. 

SHRI JYOTIRMOY BOSU: I will 
let you know somethini. 

SHllJ: R. VENKA TARAMAN: I 
thought you are saying something. I 
.can face any amount of criticism. 

MR. CHAIRMAN: The Minister has 
..not yielded. 

( Interruptions) 
MR. CHAIRMAN: He is not yield-

lng. 

The question is: 

"That the Bill be passed." 

The motiOn was adopted. 

17.50 hrs. 

STATUTORY RESOLUTIQN RE. 
DISAPPROVAL OF CUSTOMS 

TARIFF (AMENDMENT) 
ORDINANCE, 1981 

MR. CHAIRMAN: We take up Items 
10 and 11 together. 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): A paper has to be 
liad on the Table of the House and 
I am going to oppose it. 

MR. CHAIRMAN: It is admitted to 
be laid on the Table of the House at 
6 O'Clock. 

SHaI JYOTIRMOY BOSU: Would 
you be kind enough to allow us? 1 am 
saying that can we not defer our 
statutory resolution for tomorrow? 

MR. CHAIRMAN: We take up 
Items 10 and 11 together. 

Mr. Bosu will please move his reso-
lution. 

SHRI JYOTIRMOY BOSU: Sir, I 
• beg to move: 

"That this House disapproves of 
the Customs Tariff (Amendment) 
Ordinance 1981 (Ordinance No.9 
of 1981) promu!gated by the Presi-
.dent on the 28th July, 1981." 

Sir, firstly I would like to repeat 
the same question f.l.¥at bas been PUt 
by a number of my learned friends 
sitting in this side of the House. Why 
you require to promulgate an 0rdi-
nance? I know that in certain cases, 
promulgation of Ordinances for non-
cIrculation ot the Bills is necessary. It 
you see the record, you will find that 
I resented it. They are trying to im-
pose a duty on a commodity like 
Petroleum which was in the private 
sector. They are manipulating and 
avoiding payment of taxes worth miL-
lions of rupees. If you Justify that in 
this case, we shall certinly be very 
pleased. But I would like because you 
represent the Cabinet, which has a 
collective responsibility, You al"e Go-
vernment as far as I am concerned. I 
ask you why this Order is not circu.-
lated to the Members of Parliament. 

Why is it that I have to keep on 
telephoning people of different Sec-
tions to gEOt these orders'! And 
only the other day I got an Order 
that cement price has been increased 
and the Industry Ministry has told 
the Lok Sabha Secretariat that no 
Order has been issued by tr..e Indus-
try Ministry. Now tell me, Mr. Ven-
kataraman, how can such an increase 
be valid unless the Government issues 
an Order? The Press hand-out is nO 
authority at all. If that is the way 
yOu use to run the Government, it is 
your baby. We would like to have a 
reply right here and noW as to whe-
ther an Order authorisinl increase in 
the price of cement has been issued 
and, if so, on what date? Why is it 
that the Lok Sabha Secretariat has 
been told that it has not been issued? 
If it# bas not been issued at all, the 
money (!ollected sO far without authoM 
rity has to be refunded to the con-
sumers who have paid the money. 
Will the hon. Minister kindly enli-
ghten first before I proceed further . 

MR. CHAIRMAN: 1ft any event, 
this does not deal with cement I 
believe. 

SHRI JYOTIRMOY BOSU: This is 
a cementation . 


